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Sh. Nishant Mehrotra, Advocate for the financial creditor. Sh. Sudeep

Harkouli, Advocate for the corporate debtor.

Today the petitioner counsel seeks permission to withdraw the present | & B

petition, with a liberty to file a fresh application.

Argument 1n respect of the present application are heard on question of liberty
to be granted to file fresh petition or otherwise. The learned counsel appearing for
Lthe corporate debtor stated that such issue can be dealt with in accordance with law,

at the time such petition is filed.

Therefore, the present petition is allowed to be withdrawn simpliciter. The
parties concern may do needful in accordance with law in respect of filing tresh
application before appropriate forum including this Tribunal. Accordingly. the

present application 1s disposed off.

Dated:23.08.2017 Sri H.P. Chaturvedi,Member (Judicial)
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